II Papers lavd on

SHRI K. RAGHU RAMAIAH, I
object to it. It amounts to a censure
motion

MR. SPEAKER Those who are 1n
favour of the adjournment motion
may please rise in their seats

I find the numbei 1s more than 50
The motion 15 admitted We will take
it up at 4 O'clock.

11 86 hrs
PAPERS LAID ON THE TABLE

Rerorr oF ELEcTION COMMISSION OF
INDIA ON FiFTH GENERAL ELECTIONS IN
1871-72 anp Deuwmiration Commis-
8ION ORDERS RE PARLIAMENTARY AND
AsSEMBLY CONSTITURNCIES or
KErALA HIMACHAL PRADESH  AND
KaARNATAKA

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITTRAJ SINGH CHAUDHARY) I
beg to lay on the Table—

(1) A copy of the Report (Hind:
version) of the Election
Commussion ot India on the
Fitth General Elections 1n
India 1971-72 Narrative and
Revective Part  [Placed n
Library Ser No L1-8370/74)

{2) A copy edch of the following
Orders (Hindi and Englisn
versions) of the Delimitation
Commisaion under sub-sec
tion (3) of section 10 of the
Delimitation Act, 1972

(1) Order No 18 of the Delimi-
tation Commussion in res-
péct of the dehimtation of
parhamentary and assemb-
ly constituengies jin the
State of Kerala, published
in  Notification No SO
456(E) in Gamette of India
dated the 27th Julv, 1974

(i) Opder No. 19 of the Delimi.

tation on Commussion in
respect of the delimitation
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of parm 'Y, and
assembly comtﬁ?:néxea in
State of Himachal Pradesh,
published in Notficatipns
No. SO 461(E) in Gazette
ot India dated the $ist
July, 1974,

Order No, 20 of the Del-
mitation Commuision In
respect of the delimitation
of pailiamentary and as-
sembly constituencies m the
State of Karnataka, publ-
shed m Notification No
SO 479(E) in Gazette of
India dated the 5ih August,
1974 [Placed wm Library
See No LT-8371/7%)

(1)

NoriFicarions usmir Customs Acr,
1962

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K R GANESH) 1 beg to
lay on the Table a copy of the foliow-
ing Notification (Hind: and English
versions) under section 159 of ihe
Customs Act, 1962 —

() G 8 R $79(E) pubhshed in
Gazette of India dated the
28th  August, 1974 togethe:
with an explanatory memo-
randum

(2) GSR 360(E) published 1n
Gazelte of India dated the
29th August 1974  together
with an explanatory memo-

randum {Placed tn Librery
see No [,T-8372174]

Report oF Commisggon oF INQuUIRY
INTO  DIRAPPERANCE OF NETAJT
SubHis CHANDRA Bosr AND Repomi
ON POLICE FIRING aT LiMBor 1N
Sunsyosa Nacam, DistRicT

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM MIWAS
MIRDHA): Lbag 10 thy on the Tkl
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(1) A copy each of the follow-
g documents (Hindi and
Enghsh vervions) under sub-
section (4) of section 3 of the
Commussion of Inqury Act,
1952 -~

(1) Report (1874) of the Com-
mission of Inquiry into the
disappearance of Netajl
Subhas Chandra Bose

(1) Memorandum of  Action

tuken on the Repoit [Pluced

in Labrary See No LT-83|

73 74)

(2) A copy cach of the following
documents (Hindx version)
undel sub section (4) of
seetion 3 ot the Commussion
of Inquiry Act, 1952 zcad
with clause (¢) () of the
Proclamation dated the 9th
Februaty 1974  wssued by
the President in relation to
the State of Gujarat —

(1) Report on the inewdents and
polite  fining at Lambdi m
Surendrinagar  Distriet on
the 27th April 1973

@it} Memorandum of Action
taken on the Report
[Placed i Libiary See No
1T 8374 74}

SHRI SAMAR GUHA (Contan) Su
Government hos debbeiately delayed
the placing of the Netan Enquiry
Commussion Report

MR SPEAKER It is already lad

SHR! SAMAR GUHA I am draw-
ing your attention to Item No 3
about the Netaji Enquiry Commussion
Report whith has been pluced before
thys House This report has been pui-
pasely delayed, the news has been
leaked out to certain newspapers and
the deasion of the Cabinet has also

, heen leaked out to the Press 1 am
}g spy, thus—T said this on an earhe

__thay 1 believe that Netasy
i atli{ alive Sir, today 1 swear in the
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name of God 1o declare in ilus House
that I have come to know that Netaj
15 stil alive I assure my couniry men,
from Peshwar to Chitagong that their
beloved leader will be  with  them
agaan  Su, for thmg treachery which
hag been committed by this Govern~
ment, for this conspiracy which has
been commitied by this Government,
he or she will have to pay for it. 1
assure my countiymen that Netan is
still awve 1 say again Long hve
Netayt and Netajt 15 ahve’ A great
treachery has been committed by this
Government, a great conspiracy has
Leen committed by this Government,
aguinst the greatest Saint patriot of
India the greatest revolutionary of
India I again declare in the name of
God that I have (ome to know that
Netan 15> stil] alive Long lhive Netaj

RrviEw ANp ANNUVAL Rrrorr OF THF

TRADING CORPORATION OF INpra LT D

CAILLTTA FOR PERIOD ENDFD THE 3lsT
Marce 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GRORGE) I beg to lay on the
Table 4 topy each of the following
papers (Hindr and Enghsh versions)
under sub section (1) of section 618A
of the Companies Act 1956 —

(1) Review by the Government
on the working of the Tea
Trading Corporation of
India Limited Calcutta for
the period ended on the 3ist
March 1973

(2) Annual Report of the Tea
Trading Corporation of India
Lamited, Calcutta for  the
period  eded on  the  3ist

March, 1973 along with the
Audited Accounts and  the
comments of the Comptral-
ler and Auditor General
theteon [Placed wm labrary
See No LT-8375|T4)



